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371¢2r / ORDER

PER R.S.SYAL, VP :

This appeal by the assessee is directed against the order
passed by the CIT(A), Aurangabad-1, dated 17-07-2017 in relation

to the assessment year 2012-13.

2. Before me, the assessee has filed Form No.5 and sought
permission to withdraw the appeal under ‘Vivad Se Vishwas

Scheme’ under The Direct Taxes Vivad Se Vishwas Act, 2020.
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3. On perusal of the above Form No.5 and having no objection
from the side of Id. DR, I allow the request of assessee to withdraw

the appeal.

4. Inthe result, the appeal is dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 31* January, 2022.
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